
IN THE CENTRAL ADMINISTRATIVE TRI4UNAL 
AHMEDABAD BENCH 

C.A. 38/92 

O.A. No. 55/92 
T.A. No. 

DATE OF DECISION 20-4-1993 

Srt, 	f.L. E3hatt 	 Petitioner 

Shri B.B. Gogia 	 Advocate for the Petitioner(s) 

Versus 

Union of India and others 	Respondent 

Shri R N • Vin 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. N.3. Patel 
	 Vice Chairman 

The Hon'ble Mr. V. RadhariSman 	 Mernbe r (A) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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Smt, Vijaygauri L. Bhatt 
Widow of late Shri L.R. Bhatt 
who was working as Station Master 
at Jetalsar on Bhavnagar DjvtSjOfl 
of Western Railway 

Address 4 Bheedbhajan Manc3ir, 
3upedi, 
Taluka Dhoraji 
Dist. Rajkot 

 

 

Shri Dinesh L Bhatt 
S/o late Shri L.R. Bhatt 
Bheedbhajan Mandir,Su edi, 
Taluka Dhoraji, Rajkot Divsion. A- plicants 

Advocate 	Shri B.B. Gogia 

Versus 

Union of India, 
Owing and Representing 	 V.  
Western Railway, Through: 	r 

General Manager, Western Railway, 
Chruchgate, Bombay 400 020 

The Joint Director, 
Executive Director 
Shri T.N. Viz 
Establishment (D&) 
Ministry of Railways, 
(Railway Board) 
New Delhi 110 uOl 

The LivisLonal La:Llway Flarager 
Shri Raibahabur 
Western Railway, 
Bhavnagar Division, 
Bhavnagar Para 	 Responden s 

Advocate 	 Shri R.M. Vin 

ORAL JUDGEMENT 

In 

C.A. 38/2 in O.A. 65/ 1992 Date: 20-4-1 93 

Per Hon'ble 	Shri N.B. Patel Vice Chairman 

Heard Shri Gogia and Shri yin. it appears 



from the reply filed by the Railway Administration that 

the only ground on which the applicant no.2's recuest 

for compassionate appointment was rejected was that, 

earlier, appointment was offered to his brother 

and he did not accept it. In this connection4t may be 

pointed out that if the concerned authority had read the 

entire order dated 31.3.1992, passed by the Tribunal 

in 3.A./65/92, it would have been clear to the said 

authority that the view of the Tribunal was that, in the 

circumstances of the case 1there was no bar against 

considering compassionate appointment of the applicant 

as the offer of the appointment to the brother of the 

applicant had fallen throuh because of the death of 

the said brother of the appliant and not because of 

the renouncement of the offer by him. Therefore, 

the respondents are once again directed to consider 

the request of the applicant no.2 and to give him 

compassionate appointment within a period of three 

months from the date of the receipt of a copy of this 

order, if the applicant no.2 is otherwise eligible 

for the same. In the circumstances of the case we find 

that it is not necessary to re the Contempt Application 

ny further. we hope that nowi the matter is clarified 

the aforesaid direction given by- the Tribunal 

will be complied within the stipulated period. The 

application stands disposed of accordingly. Notice 

discha ged. No order as to Costs. 

V.RadhaJrishnari ) 	 ( N.B.patel 
Member (A) 	 Vice Chairman 

AI .1 



10 C.A. 38/92 in o..65/92.___ 

15-9-93 1 	 At the request of Mr. Vin,adjourned to 21-9-93. 

(V. Radhakrjshnan) 	 (N.B/.patel) 
I Member (A) 	 Vice Chairman. 

I *AS. 



/ 

- 	- - -- - -_- - 

N.A. 478/33InC.A. 5EJ92 in O.A 55/92 

::r. Vin,states thot grant of relaKatic;n falls 

within the pr.Lew of the Railway Board and the 

matter is already referred to the Railway Board 

but it will take some time for the Railway B,ard 

to äecide the matter. Since the reference.is  

already mae,we grant two rronth'S cxtenion 

to the r,-,si ondents 	to comply with out judgement 

dated 31-3-1992. M.A. stands djsosed of 

accordingi 

(v. Radhakrjshnan) 
Member (A) 

*AS. 

r7 

(N.B .Patel) 
Vice Chairman. 



- 
r- 

21- -93 	1 	 M.A. 478/93 InC.A. 5192 in OA? 65/92 

ir. \Iin state3 th-t grant Df relaxati:jn falls 

withiri tie peTiew cf the 	iliay B,ard and the 

I matter i 	reidy referred to the iailway Board 

but it will take some. time for the Railway B,ard 

to 	ciJ.e the ratter. Since the reference is 

already macic we grant two month ' 	t3fliOR 

to the 	 to cornlv with ur judgetnent 

dated 31-3-1992. M.A. stands cispsec3 of 

accordingly. 

(V. radmiakrjshan) 	 (N.B.Patel) 
ember (A) 	 Vice Chairmen. 

* AS. 



C. NT L DP IL 1ST RT IVE T RIBIJIL 

I-IIEDB.D dL.Ii 

AHMD\B D. 

Applicat ion No. 	 of 199 

Transrer application NO 	Old writ Pet. No. 

C E R T I F I C A T E 

Certified that no further action is required to be taken 
and the case is ift £ or consignment to the Record Room (Decided). 

Dated 

Countersigned : 

Soction Offqrourt Ofricer 	Sign, of 	D e,'C 	 ea1ing Assistant. 



CENT\L iDNINJS 2Riiv: LEJ jU1:L 
Ahrnedahad13 ench 

'pplicatjon - _ 2±1 ±!Iof 192 
Transfer APPlication 	 OLd W.Ptt No.  

CIFI 

Cejfjed that no fuher action iseuired tobe 
taken and the case is fit ilor consigm. Lo the Record 
Room (Decided) 

Dated : 	1)-11,3 

Countersigr!a 

Section 	1 cc r/O 0 	Cr 
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BEFORE CEWFRAL A'iINISTRATIVE TRUNAL 

AFU EDA BAD 

COIII~=MPT APPLICAT ION NO: / 	/92 
IN 

ORIGINAL APPLICATI NO: 65 OF 11?92 

1) Smt. Vija.ygauri L Bhatt, 
Widow of late Shri L. R. Bhatt, 
who was working as Station Master 
at Jetalsar on Bhavnagar Division 
of Western Railway, 
Address: Bheedbhajan Mandir, 

Supedi, 
Taluka Dhoraji, 
Dist, Rajkot 

2) Shri Dthesh L Bhatt, 
S/o late Shri L.R.Bhatt, 
Bheedbhajan Mandir, 
Supecli, 
Taluka Dhoraj 1, 
Rajkot District 	 :: 1PLICAI7r 

Versus 

1) Union of India, 
Owning & Representing 
Western Railway, 
Thr3ugh: 	 pv V/I7 ,'M-rN General Manager, 
Western Railway, 	 - 

Church(,-Iate, 
BOMBAY - 400 020 

The Joint Director,/D ' ç 
Establishment (D&A), 
Ministry of Railways, 
(Railway M± Board), 

NEW DETJ-1I - 110 001 

The Divisional Railway rani.ger, 	i± 	R1 B1i0R 
Western Railway, 
Bhavnagar Div is ion, 
BHA\AGAR P,%RA 	 :: RESNDENS 

The applicants respectfully begs to s-,tnz 	as 

under: - 

......2 . 



2 

The applicants had filed OA No.65/92 

before this honourable tribunal the praying to 

declare that the letter dated 17411)39 from the 

Respondent No.3 and letter dated 14.6.1989 fm 

the Respondent No.2 are illegal, ineffective and 

to direct the respo:-tents to take immediate action 

for offering appointment to the Appi icarrb No • 2 on 

compassionate appointment in any suitable post 

conensurate with his educational qualifications 

from the date due with all conseauentjal benefits. 

2. The matter was heard by this honourable 

Tribunal on 31.3.1992. This honourable tribunal 

was pleased to direct the respondents to consider 

the question of appointment of applicant No.2 in 

any suitable post within four months from the date 

of receipt of the judgement. A copy of the judqe.. 

ment is anned herewith as Ann€ureA/1, The 

order portion of the judganent is as under:... 

" The application is partly allowed. The im 
pugned order AnnexureAJg and Anm.xure Z'10 
are quashed and the respondents having 
authority to decide the question of appoint-
ment on oDmpassionate ground may consider 
the question of appointment of applicant 
No.2 in any suitable pest commensurate with 
his educational qualification, financial 
condition and the relevant rules of appoint-
ment and age. The respordents to deide the 
question of appointment of applicant No.2 
on comriissionate grounds within four months 
from the receipt of this judgnent. The 
application is disped of, No order as to 
costs. 

0 0 . . . .3 
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3 

3. The ap1icant submits that even though the 

period T. rrnitted by this honourable trflrnal to decide 

the cruestion of compassionate apoointment to the 

applicant No.2 is already over, in sheet dis-regard 

to the directives given by this honourable Tribunal 

the Respondents have not taken action to decide the 

matter. The applicants therc'fore pray that 	ive  

action may kindly be taken against the respondents fcr  

not caring to Lmplent the oi3ers of this ts':bunal 

under the provisiDns of Contempt of Court Act. 

RaJ kot/Ahrnedabad 

Date: / /-  

- 	I, Diriesh L Bhatt, son of late Shri L. R. 

Bhett, Applicant No.2 in the above Contempt Petition 

resident of Suoedi, Taluka Dhoraji, Dist.Rajkot do 

de1are on solemn affirmation that whatever is stated 

above is true and ozrrect to the best of my knowledge 

and belief. 

I declare th thoVe on oath. 

Rajkot/Ahmedabad 

Date: I 

oern1i a!Ti:- rn 	bef r m Jy 
.. Shri .U,. e_s 	.. /\,\'c\ 

cite 
V f1. I2/IU'H 

4z 
• 

Il 

Identified by 
-T1 L)v.ii 

In r C (Advocate) 
Med by Mr... .... 
L*.4 Advoct.Ir ?, 
4 _jd t &. 	Lv. 	* 

*pas aipy WA512W a.r.4 

'1 
II4 
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AHME)/\It A1) BENtL. 

?A. No. 33 of 1992 

IN 	A. 65 	of 1992 

i OF DtCISIO  

Sbr1vi 	 S..  
S-'ri LLnesh h. LThtt 

iriB.J. Gogi__ 	Advocate for the Petitioi:; 

VCT$.Iu 

Union of Indin& rS 	 Respondent 	- 

5hz . P .M. \1 :i r 	 Advocate br e Rcpofldt 

M : 

' 	 * 

C. flhn tt 	 : ?'1cmber () 

; h 1 )n,:lv; I. Vr)' 	m 

* 	 I 

.'••• 	•••• 	'.:-•• 	 •;. 	 • 



-- 

-I -- 	

- 
- 	

- 

1. Srnt 	Vijyquri L }Thatt 	0 

1hedrhJJfl 	lirtdir, 
Sur'd.i, 
Ta. 	Dhorti.1,  
D.t3t. 	1aj 	. 

2 	Shri Dinei 	-. 
/ç 	i€ite  
-llhajafl 	I".indir, 

Tt. 	Dhortj.1, 
Diit. 	1aJko19 .z l\pp1icnt 

(A(Jj3cit' 	: 	Shri. 	13.U.Got j 

vs. 

Union of lndij, through 
The C'ner1 
e,Lr'rn 	fli 	ty, 

ChurchgatP 
Bombay - 4LiO 070. 

The 	oin 	Drctor,  
tabli,ihrn'nt 	(D 	& A) 

Miri5try cE RIiwflyS #  
(Ritw-iy 	floai') 
New Delhi- 	11 	fl1. 

3 • 	The 	P 1 V I 	t 	n' 1  

sterr1 r11way, 
Div I 	Ofl vrnc)qr 

z Respondents HwnicFr 

' 
(Acvoc 	te 	: 	Si I i • M. V J n) 

I1.A. 	N' 	3 	of 	1 992 

IN 

O.A. 	No. 	5 	1992 

-r 
Date 	31.3.192 

Per 	s 	Hon'hl.e'Shrt P.C. 	flhtt ?Imber 	(J) 

Uerd 1ern"1 advocate Mr. P.B.GoUin for the 

JJ 	I(Wt 	V'1 	ri 	. 	ti.1 	V 	ii 	ro, 	thr , 	4)flt. 

] by 	t:.he wJdow and son of late 

i 	r I 	L. 	• 	ti 	1 	' 	y 	ii; 	hi t 

. 	3/- 
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N 

I/ 	a 	:d 	17. 	• 19fl 	dTl 	 r 	n 
uii,uuru 

14.6.199 psed by tI 	respondefl 	The 	ppLtCdfl LII 

have 	that the repOfldeflt 	he di ecttd 	9jVe 
prad 

- 

UtC wtth !iH eCUCt10fl 	OU 

tj uitP)lM 	L cc 	nn:JT 

LI-,  d[)1iCd 
The 	iirt hut dl.e 	in 	 ---- -- 

tcti- 

f 	•ls 
abu 	11rnit 	.on. 	The 	ppi ie:t 	h-. 	fii;d M.A. 	No. 

1992 for condonation of delay in tilin9 this ori 
33 of 

ina1 dppli 	tion. 	 tb 	tact that oi 

O 	tcdt 	fl(). 	 i)  Lvfl appoint- 
1ihtt, 	thu 	OU 

ment died due to th 	 01 	'clL :rCUl(- 	arid 
e  

appiiCtfl' 	—. 
jderiflg t 	averment 	made in

Conn 
 

tO 	C)"J° 	tht• 	(.1w 1 iiy 	t I lifl() 	the 

de& 	ju t 	ld prop i 

app1icati0 	ise1la0 	e•IiiC_ti1  is a1loe 

Dclay is condofleth 

--, A 

This dflp 	jct 	on C3fl be 	J)oSed oE 	t 
2. 

/ 
dvcrtC 	. B.B. Cogia sub- - 

.W.:iflfl 	stm 	. 	Tarri 	• 

ar 

ntittd that the deceSed
DhtLt died in he 

April 	1972 	1 	.Vi1J 	yhid 	htrn . dT)pitC'flt no.1 
on 21st 

th 	widow, 	appllCit 	.2 	the 	Sofl' 	re  0t 	r 	50fl 

the 	pplict0fl that 
Shi HiteSh Bhatt. 	

Is aileJ-- 

ut  
d*rc(i  

ffltyih W. 	- 	( 

eb 	4/ 

0' 



H 	(XL) 

coul(3 not join duty n1 could not pper 
in medic8l 

test due 	5jOU5 sice55 from hercUlO5i9 and Un- 

fortmatelY he died thererlftet. The 
applicant no. 2 

the8ftQr rcqeStod t 	
uthori concerned to give 

Cflt1 but hiS eieSt ia rejected. 	arne 
im 8pp0i  

advCat f or the applicfl 	ibmitt that hviflg regard 

to the 	
ak fjrbancici con1itiO of the 8ppliCt5 where 

ant no. 2 is not prnir)g, the respondents may 
even applic  

the crcu snceS of the family, the euC 

tionl qul icti0fl of a Ipiicflt 	r., nd then may give 

appointment to  applicant no.2 on thepPOst having regard 

L 
thi educatiOfl 	alitiCti0fl ad rules alicab1e. 

r1tS 	mittd 
M . Vin, 1arfl'C) 	

v0cit' for tne i''- 	-- - 

thFt thr 	r 1(cl exptrP(i 	i 	 rt 1972 nd after 

aboUt 20 yer5 the appiict no.2 wantS appointffleflt on 

grouflJ nd that be •i almost about 30 ye83 

H 	however 	bmit1Jd t.ht. the r pfld(fltS keeping 
old.  

In mtA 	0;t fl" 	WI 1 Ity of ppl Icnnt n0.2, if at 

all, for 	'mrc: for v y suitable post, would c0ni6X 

In v1' 	t) 	hr. 	l)OV 	
ftn t}t thr0 

/ 

i3 som suhtnCe in Je a1pliCtl0fl tp diiCt the  
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pondent to consider the , .:stioi 	spplicOnt no.2 

1:or dppointment (:4 Coir 	 1 QwJ 4 	 ru1e. 

hence the fodlowlrij order : 

0 fl I) E 

The app1icaton is :iy 	1owJ. 

The irnr)ugned or cL L c :eXUCt /9 

	

n1sexur 	e/ (.) 	juJ...I 	. I iii: 

resperiJent hUVI o: 	u tJL)L J.. ty t cc te 

the ai 	t1on ofr1tnt .A 

i:ounO .iy c 	: r the 

qiestion of apj .:irLtherit i.f uj.iic. rt 

/1. 
t). 2 tn znL sul t.db I 	 . 

1 

	

hi 	uct ion q 	Ii. f i,c't tion, findn- 

ji1 cOrit1Ofl ind 	ie rLt rtiiS 

of 	poin:iue nt 	age. Tb rpcJtnts 

J 	U 	1' 	 1 ut I t 	 • 

I C 	k 	I  ji. 	O 	( 	)'J 	• .. 	4 Ti 	tt 

(JXC)lUI! wt tb I tr 	II 	I 	II(IiT 1 	1 t .u' 	t.h'. 

x tC4 I t of  

tthn Is dipo;eci ..r. No .. cr os to costs. 
fl 

1 , 	 •r.1/ 	 c.' 	. 

. 	. 	. 
 

.' (R.Venkatesan)  
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IN THE CiRAL ADM. TRXBU1UL, 

C.A. 38 OF 1992 

O.A. 66 OF 1992 

VIJALAV3tI k. BWT & 

vs 
UNION OF INDIA AND .1'WO U1r{, 

The Railway Admjajs  tration as repros an ted by Resp. 

1 to 3 &• State as follows in reply to the appitcantst 

application. 

The application of contenpt filed by the applicant 

is not according to law, aisc.nceived and untenable, 

The Railway Mainistration d•s not admit the truth 

, or correctness of WIY $ tatement, avern*ent, allegation •' 
I 

I) / contention set out in the application unless the truth or 
U 

c.rrecbiess of any one of then is expressly or specifically 

admitted herein. 

At the cuts et it is submitted that the Respondent 

Railway Administration is a S tatn tory Authority and Resp. 

1 to 3 are S tatn tory Officers and funo t.tonaries. They all 

have the highest regard for the 3udicill authorities 

including this HOn'ble Trithnal and they have always complied 

with their judgemerits and orders and continue to do so and 

will continue to do so in fuiire. They can not think of 

defying any such judgements or orders. They have no personal 

interest in any matter or personal prejudice against any 

one. 

7 	
.. 2 00 

\\k 



IA this case, the copy of the iudgeuaent of this Hon' ble 

riliinal in H. A. 33 of 1992 in 0. A. 66 of 1992 appears to 

have been prepared only on 7..4-1992. The Sale was given to 

Shri B. H. Yin Advocate for the Respdt. Ely. Administration ' 

soietjme thereafter who sent it to Dlvi. Railway Manager ( 
Bhavnagar and it was received for the first time on 25..5-.19. 

As the competent aubaority to decide the case was General 

Manager Bombay, the copy of the judgement was sent to his on 

or about 14.7.92, as in the meantime, the office of the 

Bhavnagar Division coUected necessary papers e1x, and prepared 

a detailed note. 

The General Manager then examined and stidied the 

case and gave his order on 22. 1w). 1992. Annexed hereto and 

marked Annex. 'E' is a true copy of the said order, A copy 

of the said order was coaiiunlcated to the Dlvi. Ely, Manager 

Bhavnagar. In terms thereof he coailuaicated the said order 

to Shri Dinesh L. Bhatt, applicant NO.2 by a letter dated 

r i 	9.11. 1992, a copy of which is annexed herewith and marked 
JSsf? 

Annex. 'Wi'. 

As the case of the second son of the deceased 

aployee i.e. applicant NO.2  DlneBh TI. Bhatt did not come 

within the ambit of the existing provisions and guidelines, 

his case could not be considered for appoin1ent on compassionate 

grounds and he tan been informed accordingly. 

In view of this, the order of this Ron' ble fribWial 

is fully and subs tantially complied with, The small delay 

that is C auS ed in passing the order Annex. 'R' is on ace *int 

of delay caused in preparing and sending the motes aDf the 

case and collecting the papers by Bhavnagar Division to the 

General Manager • The Riy. Administration and the Respd, 

express regret for the same. 

S. 3 



Assistant Pe 
Was tern Railway 
Bhavaagar Para. 

U. 3 •S 

8. 	In view of the above, the notice for con tpt be 

discharged. 

Data 16..11..1992. 

On and behalf o f Union of Indi9 

A 
2, 	

fL/i 
Assistant Personnel Officer 

Western Railway 
BhaVflaga.r Para. 

ifr 

Assistant Personnel Officei', Ubstern Railway, Bhavnagar Para 

do soleanhy state and affir* that I all conv?sal%t with the 

fants sad circull$tances of the CASe and record pertaintag 

hereto aid as such I say that what is stated in pares 

1 to 8 is true partly to ay knowledge, partly to ay 

infori*ation and partly to ay belief and I believe the S wte 

to be true. 

Date 16-11-1992. 

; s r 

( 	r1frrJ 

c-f--- OZomr:iyfi.me 	btce rn 
&_.•_ 

wh L frii- 	before me by 
Whom Ipr2or11y know. 

twts 4ti~ 
992 Bhavnagr 	Clerk o(tri, 

Dit. & Sess Gotiri 
it vnagr 



(Jr 
True Copy 

WFS 	RAILWAY 

No.E(!&T)890/60/1/BVP(80789) 	 HQ'S office 
Churchgate 
Date: 22.10. 92. 

To. 
m (E) BVP. 

Sub:nployment on compassionate ground Case of 
Shrj Dinesh sb Late Shri L.1tatt SMJLR 
epired on 21.4.72. 

Ref:Sr DP-O's D,0.letter No.E/390/12/84/III 
Date:16.9,92. 

In this connection it is statedth&t the case has 
been examined in detail by the competent authority 
(General Manager). 

It is seen therefrom that the cx employee expired 
on 21 .4.72 and ofter that, on 6.1.79 the  eldest 
son Shrj Hitesh was offered an apuointment on 
compassionate ground but he did not turn up for 
his medical examination .Subsequently the request 
was made for the 2nd child in the year 1983.ThiS 
request for ccnsidering the appointment of the 
2nd child was not co.sidered by the Rly Ed also. 

In viewt of the above the request of the ward for 
considering the appo2ntment of the 2nd son has 
not been agreed to as the seine does not fall within 
the purview of the exisiSting instruction on the 
subject. 

S d/-. 

For General manager(E). 

I 	
/ 

Azett. PeronneI Officer, 
V. Rly. - Bhavnagir Pare 



(It 
TrueCoj 

W1STERN RAILAY 

1,7,,O,E(&T)890/60/1/BVP(80789) 	 HQ's office 
Churchgate 
Date: 22.10, 92 

S 

() BVP 

u:Emp1ovment on ccmDasSiOnate ground Case of 
ri tinesh s/o Late Shri L.i{.iatt SMJLR 
pired on 21.4.72. 

f' 	DPO's D,O.letter No.E/9O/12/84/III 

in thL. 'onnecticn t i stateclthat the case has 
teen examined in detail by the competent authority 
(General Manager). 

Tt IS seen therefrom that the ex employee expired 
on 21.4.72 and ofter that, on 6.1.79 the eldest 
son Shri Hitesh was offered an apuointment on 
compassionate ground but he did not turn up for 
'- iS medical examination .Subsequently the request 
'ias made for the 2nd child in the year 1983.ThIS 
request for considering the appointment of the 
2rd child was not co.sidered by the Rly Bd alsos 

ifl view of the above the request of the w'd for 
considering the appo2ntment of the 2nd son has 
not been agreed to as the ssrne does not fall within 
the purview of the exisisting instruction on the 
cbject. 

S d/- 

For General. menac'r(). 

_~~ 

J 

Aisti. Paronnei O1iCe: 



True Copy 	 BY REQ. A. D. 
WES TEEN RAI LW AY 	fl 

No.E/890/8/12/84/III. 	 DivisioLaJ. ofilce. 
Bnavngsr Par a. 
Date: 9.11.92 

To 
Sri Iiinesh L.BHatt. 
iear Bneeabhaujau iviai1afV 1viiair, 
iuPEuI. 

Pin. 60 440 

Sub:Employment on compassionate ground 
Ref :1 ,Judgoment of CAT/ADI No.947/91. 

2.Your application Dtd.22.6.92. 
3.HQ office letter No.E(R&T)890/60/1/BVP(807 89) 

Dtd. 242.10. 92 

With reference to the above subject your representation 
for ccnsiderLM your case for appointment on compsionate 
ground has been examined carefully by competent a4hority. 
It is found that the offer for appointment on comoassionate 
ground waz ride to your eldest brother on 6.1 .79 but he 
did not turn up. 

I Subsequently, the case, giving the appointment in your 
favour in the year 1983 was also examined and the same was 

--7 ' 	±'egretted after careful considoratiafll. Accordinglyr the 
7 4 Qpetent authority has again examined your case for 

'appointment on compassionate ground and regretted as the 
sje is not coming within the purview of existing instructions 

on the subject. Sd/- 
DRM (E) nvP 



H 
BFC C2NTRAL ADMiF3TRATIV TRIBUNAL 

MDArAD. 

TNTMPT k'PLICATION NO.38/1C2 

MIT 

ORIGINAL APPLTCAT'ON No: 65/1CO2. 

 Srt.Vija.yaguri L.Shatt, 
Widow of iat 	shri L.R.Bhtt, 
Station Mast:1r,J :ta1sar, 
of Bhavnagar Division of 
W ?st.rn 1iiwa.v, 
Add:Bhihhanjan MancUr, 
Surdi, 	 - 
Tal:Dhorcj i, 
1) is t : RPJ KOT 

 Dinash L.Bhatt, 
S/o Lat 	shri L.R. 	Bhatt, 
Ad'l:JThidbhanjan Mandir, 
Yi1 	JPDI, 
Tal:Dhorej 1, 
DiSt:JJYCT 

Vrsus 

J 	(1) Union of India, 
Cwnir 	& Rprasnting 

starn Railway, 
r'anagr, 

 Churchqat a, 
BCMBJ 

(2) Th. 	Joint Dirctorjxcutjva Dirctc, 
stabijshrnant(D), rip f 	/- A/. %Z 2 

Ministry cf R.1was, 
(Raliway 	card), 
'REil Bhavan', 
NU' DLHI : 	110 COl. 

 Divisional Railway Manaaar,  
Z41 1'7 West am 	Railway, 

Bhavriagar Division, 
BHVNPGAR PDR : : R S POND NTS. 

N R;JCINDR IN 	''IDAvIr 

1) 	I 	slim! Din;sh L. 	Bhatt, 	appli'ant in this case, 

Adult, Ccc: Unrnpioyad, 	rcsiding at Supadi, do hrhy 

EU 	this rjoinc1ar and 	say as und:r : - 



.. .2.... 

That : hv 	hn read. ovr nc3 -xp1ained 

contents of rp1y filed by the respondents. I 

do not. adrrit the truth or corr:ctness of any state-

m nts, avermant,eJ legation or contention set out 

in the aoolication unless, truth or corrctness of 

any of then is expressely or spec ifically adrnittd 

h ;r -in. 

The apelicant submits that the respor1ents 

are 	I th: judgement and the directions of the 

hon1 ble Tribunal in the case. 	In answer to oara-4&5 

the statemes rn 	bber,An are not correctly made. 

Thre is clear conterof the dictjos of hon'hl 

Tribunal in carrying out the directions, 

In r.ply to pare 6 & 7, the statements 	de 

therein are incorrect and irrol event. The contri-

"tions made therein wpalready takrn in the original 

matter and wconsjdernd as submittd by the learned 

counsel of the respondents in the cast. Aft.3r consi-

dering the rival cortntions of the parties, the 

hen 'bl tr ibeinal had partly allowed t he pet it ion, 

impugned order at Annexure /9 and A/b were quashed 

and th respondents having autIcrity to decided t oxh 

the ou st ion of punish ap intment on compassionate 

ground , wdir cted to 	nsider the question of 

as ointment of euolieent No.2 in any suitable cormen-

surate with his educational Cfualfjcption final 

condit ion w:LTh the r el event rules of anointment and 

coo with further directions that the sanle be decided 

Lbh in 4 months v on receipt of the judgemont. 



Thus it may kir'y he seen that the contentions which 

etyt now raised and the ground on which the apoointment 

is denied was air ady considered 	and haring ben 

found that it was sufficint grouno, the matt r was 

oartiv allowed wi:Lh the suit ah1 directions as referred 

to above. 	The action of the respondents in óenying 

the a000intm ant constitut eS intentional disobedience 

of the order and contemL of Court. The respondents 

are not authorised to s at over the order of the hon'ble 

Court once their seac cotont ions were examined earlier 

an(l not 	d 	suficnt rons n thmatr.i 	 i 	 i 	te  

The 	bov ,  facts are stat ;d on 	 Cath. 

r.aj hot/ 
;h:n edabad. 

Jet -: 13 -i-19°3. 	 ______  

2 LJT T 

I, Dinesh Bhatt, Son of shri Laxmjshan}.r Bhatt, 

about 3C vrs, ntk Occ:unarnployed, r.s iding at 
::clar on soirnn af5 irree.t inn 

Sueedi, Dist.kot do hereby/v, 	tJeat th contents 

of cara 1. to 4 sa.t:d above are true and correct to my 

p.rsona1 knowledge anal that I have not suppressed any 

material fact. 

Jate: 13 _1_12n3 

[IJ 

Raj kot/ 
?hme d:had. 

71C 

f VL1.
2741_( 4- 

C V C 

)lemnly affirmed before me by 

Shri..PY 
who is idntifiCd by .Advpcate 

who is known to me. 

RajkOt. 	Cork ci the Ccu:t 

Dt. (31f1 	 Judge, (S. D) 
RAJOT. 

I 
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V k R k1 
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COUNSEL 



S ® 

IN THE CNTR4J4 £TiINLTRATIVZ TRIBUNJ 

AT M1DJ3AD. 

MIC. APPL. NO. 4 9( OF 1993 

IN 

C.I.38 OF 1992 

IN 

0. A. No. 65 OF 1992. 

¶ M- 

thaion of India 
Owning sad representing 

Western Railway, through 
the Ceneral Miager 
Western Railway 
Churchg ate, Bombay - 400 020, 

The Joiflt t Director 
xecutive Director 

Shri T.N. Vir, or his 
successor in office 
stablishment (I*) 

Ministry of Railways 
(Railway Board) 
NewDeihi - 110001. 

3.The Divisional Railway MEnager 
Shri Ilai Bahalur or his 
successor in office 

(,srt"i C V', Lt-)1 	Western Railway 
Bhavaagar Divisic 

VJAL' 	 Bhavnagar Para 
( 	Bh avm ag ar- 364 003. 

1JL k- j) 
V/s 

cJ JISat.ViJayagaurt I Bhatt 
Widow of late Shri L.R. Bhatt 

<p 
 

ex,Statioa M as tar 
/ I 	, at Jetalsar Station 

k 	
jV1 on Bhavn agar Division of 

.Western Railway. 

2-Shri Dinesh L. Bhatt 

4pplic ga ts 
(original respondent) 

sf0 Late Shri I.. H. B. att 
Both residing near 
Bheed Bhaijaa Midir Supedi 
Taluka Dhoraji 
Rajkot Division.. .. 	Opponents 

(original applicants). 

iPPLICeION FOR EXT&4SICkI OF TIME FOR COMPLIANCE  
WITH THIS HONIBLE TRIBUNAL'S ORDER. 

The humble application of the applicants ahovenaned 

most respectfully sheweth: 

1. 	That an order for considerig the appointment of 

Resp.No. 2 was male in 0.4. 65 of 1992. 

I 	 .2, 



That pursut to the said order, the Respondents 

had tiled n application being C.A. 38 of 199 in 0. A 

65/92 against the applicats on the ground that the order 

in 0. A. 65 of 1992 was not coaplied with and c arried out. 

That by a order dt. 20.4.1993. The bach of the kon'b].. 

Vice Chairma Shri N. B. Pate]. and Shri V. Radkakriskm 

disposed of the said application by ordering ad dir ecting 

the presat applicats to consider the request of the 

applicats No.2 and to give kin an appointnt within 

three months from the date of the receipt of the copy of 

the said order. Mnexed hereto and marked ktnex. 1 is a 

true copy of the said order. 

The copy of the order was received in the office 

of the applic at No.3 cm ' 	- -. 	s soon as t!is 

copy was received, the Railway Administration took ecttve 

steps towards inplemetitatioa of the order as per Aliinex. 1. 

The case was processed ad the papers were submitted to 

Genera]. 1daager (ii) Bombay, 

As per the oxtat EDiles and procedure it is however 

found that it is not within the powers of the General 

Naager to saction the appointst ad it is only the 

Railway Board which can paSs  orders in the matter. Accord. 

ingly the matlr is aireedy referred to the Railway Board 

for relaxation of tine limit with full details of the case. 

This process is likely to take some time and hetice it is 

necess ary and desirable and also in the interests of justice 

to extend time for implementation of the order as per 

Maex. 1. 

In view of the above, the applicats prey - 

1939 



believe the s ane to be trues  

-4 

WrJq 13 	P,p lye 

t 	 w. 

Df CoI&Ti 

tt 	'•- 	0 	Sef 

( \{ 

Assistan--t Personnel Officer N 

Western Railway 
Bhavnagar Para. 

te Da 6 -8-1993. 

.e.. 

TIed by Mr 
L. ned Advocrt, for 	tjteners 
it s.cond s 	 L spar. 

3op 	copy Serf /11 	 to 
the! 31Gm 

L 	/ 	/ Dy.Registrr C,AITJJ 
sMelt 

. 3 . 	 . 

That this application be allowed. 

That at least two months extension be grited for 

impleaentaUon of order kmex. 1. 

That such other aid further relief be greeited or 

may be deemed just and proper in the facts and 
4?.  

c ircuas t aic es of the c as e. 

kd for this act of kindness end justice, the appiictts 

sh all ever p1' ay. 

Date; 
(1 

-8-1993. 

:\ A$5iSjE*%t Personiel Officer 
- Ws tern Railway 

Bhaagaz' Pare., 

'a... 

- 	

Pt 

do 

solemnly state ELd affirm that I ei competent and authorised 

to make this affidavit. I an conversit with the facts and 

circumstances of the case and as such I say that what is 

stated in paras 1 to 4 above is true partly to my knowledge, 

partly to my information and partly to my belief vAd I 



t 


